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(h) StrRikg IN CEAT TvyRrE FacTorY,
BoMbay

SHRI DINEN BHATTACHARYYA
(Serampore): I have got a brief sub-
mussion {0 make. It 18 this. There
are more than 1300 workers of the
force owned CEAT Tyre {factory,
Bombay. They are on strike gince
the 13th of November, Lrotesting
against the over-work-load and de-
manding incresse in their emolu-
ments, The Labour Ministry has
failed to take up the cause of the
workers. The fallure of the Govern-
ment to settle thie dispute has ag-
gravated the tyre, tube shortage in
the country and created umtold suf-
ferings to small transport operators.
I wish to draw the attention of the
Government through you, Sir, and I
make a submission that they must
try to avert the strike at the earliest
opportunity so that production may
not be hampered. 8o far as I know,
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the workers are very eager for a

gettlement on that no new

work-load is there and they get their

proper emoluments.

MR, SPEAKER: May I know from
the hon. Minister if he wants to make
any statement today or later on?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): 1 am not
aware of the strike, I will try to
find out the position and do whatever
18 necesgary.

‘MR, SPEAKER: With regard to
the facts which have besn brought up
to your notice you can come out with
some statement later on.

SHRI BALGOVIND VERMA: Yes.

SHRI 8, M BANERJEE (Kanpur):
About the Indian Airline Strike, let
the non Minister come with a slate-
ment Sir Negotiations were golng
on. I would request the Minister
through you to make some statement
about it

SHRI DINEN BHATTACHARYYA!
New conditions have been imposed
on the other hand.

1259 hrs

MATERNITY BENEFIT (AMEND-
MENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): Sir, I beg to
move*:

«wThat the Bill further to amend
the Matermity Benefit Act, 1861, as
passed by Rajya Sabha, be taken
jnto consideration.”

The Maternity Benefit Act, 1061 was
enacted to secure uniformity in the
payment of maternity benefit to wo-
men industrlal workers and its pro-

*Moved with the tecomendation of the President.
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visions approximate as nearly as
poisible tb those of the Employees'
State Insurarice Act, 1048 1n respect
of maternily benefit. It will take
time to extend the E.S.I. Act, 1948 {u
all areas and to cover all establish-
ments thereupnder. In the meontime.
the payment of maternity benefit to
workerg not covered by the Eployees’
State Insurance Act, 1048 will be
regulated by the Maternity Benefit
Act, 1961,

According to Section 2(i) of the
Maternity Benefit Act, 1861, it applies,
in the first instanece, to every establish-
ment being a factory, mine or planta.
tion, but it can be extended to other
establishments The Central Govern-
ment s responsible for administration
of the Act in mines while the State
Governments are responsible for its
administration in factories, planta-
tions and other establishments.

13 hrs.

A difficulty has arisen in extension
of the Matermity Benefit Act, 1961 to
the establishments in the Circus In-
dustry. A survey was undertaken by
the Labour Bureau following receipt
of memoranda from the Indian Circus
Federation and Akhil Bharat Circus
Karamchari Sangh about application
of labour laws to the Circus Industry.
The report of the survey indicates
that it is perhaps due to the peculiar
nature of the industry that so far the
circus establishments are not subject-
ed to any regulatory labour laws but
are only covered by certain general
labour laws e.g. the Workmen's Com-
pensation Act, 1923, the Trude Unijons
Act, 1926 the Industrial Disoi'tes Acl,
1947; and the Employees’ Provident
Funds Act 1852. It was also found that
all the circus companies were employ-
ing a sizeable number of women Ac-
cording to the survey, women formed
nearly 12 per cent of the total em-
ployees and of the women employees,
roughly B per cent were married. In
spite of this, none of the 20 companies
investigated were found to have made
the most important ‘provision for wo-
men employees ie., provision for pay-
ment of maternity benefit.
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As section 3(a) of the Maternity
Benefit Act, 1961 stands at present, the
State Governments, being the “Appro-
priate Governments” will be responsi-
ble for administration of the Act in
the Circus Industry. However, as the
circus companies move from State to
State, the enforcement of the Mater-
nity Benefit Act, 1861 by the States
may not be feasible. It is, therefore,
proposed to amend section 3(a) of the
Acl so as to make the Central Go-
vernment the “Appropriate Govern-
ment"” for the purpose of the Matermty
Benefit Act, 1961 1n respect of the Cir-
cus Industry and to make such other
consequential amendments as are con-
sidered necessary. The State Govern-
ments have been consulted and almost
all of them have agreed to the pro-
posal,

With these words, I commend the
Bill for consideration of the House

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Maternity Benefit Act, 1961, as
passed by Raijya Sabha, be taken
into consideration.”

We now adjourn for lunch and re-
assemble at 2 P.M

13.03 hbrs. .

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at filve minutes past Fourteen
of the Clock.

[Mr. DezpuTY-SpEAKER in the Chair]

MATERNITY BENEFIT (AMEND-
MENT) BILL—Contd.

MR. DEPUTY-SPEAKER: Shrimati
Bibha Ghosh Goswami.

st TR wR weEwm (T7)
Fyrener wiEw & & fawe & qA gy
fre ¥ Wiy ¥ Joutw & Tadfewy
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[sfr gow W weww]
fews & g3A I @Y & wiv Made
¥ T 9ET O HAFL WORAT 0T
& | qaY &1 waAT g fF W7 wwA
SET TR WO TG A KA A e
UTHR QT BB TG FTIE AT
WEL VIR F AT AT KT I AT q
®aaw X471 97 | I8T 47 34 Bl ¥AT
wac 7T wrar feat S|l & "/ g7 I
wTer g1

MR. DEPUTY-SPEAKER: State

Government? How does this come
here? Order, order.

Nt g6 W wEA # | gaT
fo. 47 AT F( G w= FH CF
FaGT 4T U 4

*SHRIMATI BIBHA GHOSH GO-
SWAMI (Nabadwip): Mr. Depuly
Speaker, Sir, the object of this Bill 18
very Iimted, This has been brought
forth to extend the provisions of the
original Act of 1961, to the workers
of the circus industry. We all want
that matermity benefit should be ex-
tended to working mothers, whatever
vocation they may be engaged in As
such, this 1s a welcome legislation
and we support it. I will however
avail of this opportumty to point out
the limited vision of the Government
in the matter of providing maternity
benefit to working mothers.

Sir, the primary object of this Bill
is to provide maternity benefit to
working women ie. to those women
who earn their livelihood. Sir, I have
noted and perhaps many >thers here
have also noted that a large section,
may be the largest sections of work-
ing women have been left out of the
purview of this Bill. This Govern-
ment somehow always fails to take
notice of the lower strata of the popu-
lation. Atlhough they speak a lot
about socialism and welfare state etc.,
yvet they fail to pay proper attention
to a large section of the poor masses.
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MR. DEPUTY-SPEAKER: People
of higher strata and lower strata in
the circus industry?

SHRIMATI BIBHA GHOSH GO-
SWAMI: I am coming to the point.

MR. DEPUTY-SPEAKER: I do not
think the Bill makes any distinction.

SHRIMATI BIBHA GHOSH GO-
SWAMI: Yes, yes, it has to come here.
In the case of working mothers also
. . (Interruptions). They are not com-
ing under this maternity benefit.
By far the greater number of women
working in India, are excluded.

MR. DEPUTY-SPEAKER: No, no,
we are not talking of women work-
mg in India. This is about women
working in the circus industry,

SHRIMATI BIBHA GHOSH GO-
SWAMI I want to point out some
other defects.

MR. DEPUTY-SPEAKER:
within the scope of the Bill

But

SHRIMATI BIBHA GHOSH GO-

SWAMI: Yes

SHRI DINEN BHATTACHARYYA
(Stiar pote). ‘Withmi the scope of
the Bill’, meang maternity henciit, not
any other benefit.

SIIRIMATI BIBHA GHOSH GO-
SWAMI Jn the case of maternity
benefit also a large section of poo!
working women have heen lef{ out of
the scope of this Bill. The Govern-
meni do not keep any account of all
the working women in India. Su
take the case of those women who
work as agricultural labour., We can
have a rough idea of their number in
the following manner......

From Government accounts we
know that 20 per cent of our pooula-
tion are working as agricultural lab-
our. Let us deduet 1/3 of this num-
ber, being children and old persons.
we can now take 1/2 the remaining

*The original speech was delivered in Bengali.
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number as able bedied women. Thus
the number of women working as
agricultural Jlabour will come to
around 4 crores.

Thus a large number of working
mothers have been left out of the
scope of this Bill, I will ask the hon.
Minister whether he considers these
women also as working mothers or
not? Sir, they are also working
mothers and they have also the right
to get rest for 6 weeks before confine-
menti and for 6 weeks after delivery
on fuli pay, just like any other work-
ing mother employed at any other
place. Are they not the mothers of
the future crtizens of India? If the
hon. Minister concedes this, then
what steps is he taking to provide
benefit {0 this vast section of work-
ing mothers” What steps does he
propose to provide benefit to those
mothers who have to leave their new
born infsnis on the embankments of
the ficlds and have to go down to
work in mud and silt? I would like
a categorical answer to this from the
Government.

A laige number of these women be-
Iong to the Scheduleq Castes and
Scheduled Tribes. From that aspect
also, Sir, they deserve special consi-
deration from the Government, Then
Sir, a few lakhs of women are em-
ployed in the handloom industries.
How arc they to get the maternity
benefit?

Then there are large number of
working women in the ‘Bidy’ industry
and the Cashew industry. They do
not fall under any category of so
called ‘establishment.’ They are most-
ly employed in Small households or
by small employers. They are
neither covered by I.SI. nor by
maternity benefit. What is being
done for their benefit? They will
also be several laghs in number.

Then Sir, several lakhs of women
are working as ‘building workers’.
What is being done about them?

There are many women doing
innumerable work like fishing, vege-
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table wvending, weaving mats etc.

What benefit ig proposed for them by

the Government?

Sir, there are a large number of
working women in the unerganised
Sector. The Government should re-
gister all of them and keep a proper
account of them, It is imperative for
the Government to provide all such
women with maternity benefit and
benefits of insurance, in every city,
block and village.

I will urge upon the Government
to take immediate steps in this diree-
tion. If this is not donec, then the
maternity benefit will also elude the
most deserving and needy sections of
our country like many other welfare
measures of the Government. It will
only mock at them.

Sir, working mothers do not always
get actual benefit due to the indiffe-
rence of the Government in the en-
forcement of the law even where they
are applicable.

Sir, even in the sphere of organised
labou: like Jute and Textile Mills, if
we compare today's census with that
of say 10 years ago, we will find that
the number of women workers have
been steadily reduced, probably to
avoid giving maternity benefit to
them.

Mothcrhood has become a danger
for working women and the mater-
nity benefit act is really having ad-
verse effect on their employment
potential and security of service, in-
stead of helping them,

For nurses, Sir, what to speak of
motherhood even marriage is a handi-
cap.

Sir, child welfare is closely connect-
ed with maternity. In Raniganj,
Asansol etc, there are arrangements
for ‘crochies’ for children, however
inadequate they may be. But they
are so mismanaged that it is very
risky to leave the children ip their
care I will draw the attention of the
Minister to this.
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(Shrimati Bibha Ghosh Goswami)

8ir, I conclude by saying that a
great measuring-rod of the advent of
socialism in the country is the degree
of equal rights enjoyed by women and
in that maternity and child welfare
are very important. In this respect
the present Government is a total
failure,

I will request the Minister, on be-
half of all mothers in India, to bring
forward a comprehensive Bill or such
amendments as to provide maternity
benefit to all working mothers in
India, whether married or unmarried,
organised or unorganised.

MR. DEPUTY-SPEAKER: I quite
agree with what our sister has said,
that maternity benefit should be ex-
tended to all the women in India.

SHRI §. M. BANERJEE (Kanpur):
You can object if she asked for benefit
for men also.

MR. DEPUTY-SPEAKER: Here I
am concerned with guiding and re-
gulating the proceedings of the House.
I think that desirable objective can
be taken up on some other occasion,
say, the debate on the Health Minis-
try or some other Ministry. The Bill
is concerned with the extension of
these benefits to women working in
the circus industry. ... (Interrup-
tions) I am pointing out the scope of
this Bill. I should request the spea-
kers, those who speak later on to
kindly keep the gcope in view.....,
(Interruptions) I do not understand
this. I only say: please keep the
scope of the Bill in view.,

SHRI DINEN BHATTACHARYYA
(Scrampore): I rise on a point of
order. Because of the maternity
benefit, the jute mill-owners, the
textile mill-owners and tea garden
owners are now retrenching women
workers in large numbers., If this
fact is not brought out, how will the
Minister know about it?.. (Interrup-
tions).

DECEMBER 8; 1873

Benefit (Amdt.)
Bill

MR. DEPUTY.SPEAKER: I do no
undexstand this. If you think that
my interpretation of the scope of the
Bill is wrong, you are welcome to
point it out. What is wrong in my
interpretation?

SHRI S. M. BANERJEE: Your
interpretation is that this Bill is con-
cerned with women working in circus
industry.

MR. DEPUTY-SPEAKER: ....with
extension of the Maternity Act to
women working in the circus industry.

SHRI 8. M. BANERJEE: Actually
whenever there is an amending Bill
in extension of the principal Act, in
this case maternity benefit to be ex-
tended to women working in varjous
industries, previously circus industry
was not covered; now this 15 extended
Qur sister who initiated the debate
brought to the notice of the House
the horrible, the pitiable conditions
of women working in wvarious in-
dustries. This is the only opportunity,
in the consideration stage. I can
understand that during clause-by-
clause discussion we cannot possibly
talk about these things. But at this
stage can we not ask: it has been
extended to the circus industry; it
should be extended to other in-
dustries.

SHRI P. G. MAVALANKAR
(Ahmedabad) 1 do not wish to
challenge your interpretation. With
all respect, I want to point out to vou
that if on occasions like this we do
not have an opportunity to tell the
Government that there are various
other fields or industries to which
such benefits should be extended ...
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MR. DEPUTY-SPEAKER: It is the
same point
SHRI P. G. MAVALANKER:

Otherwise what will happen; if you
restricl only to this, we shall have to
say, yes.

MR. DEPUTY-SPEAKER: I am
only pointing out the limited scope.
I am not saying that you cannot say
that this should be done here or there.
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Bu¢ the point is, if you extend the
scope 80 much, it becomes a majar
debate, The business advisory com-
mittee who went into the question
saw that this is a limited Bill and
no time has been allotted for this.

SHRI S. M. BANERJEE: There is
no lady member on the business ad-
visory committee, That is the reason.

MR. DEPUTY-SFEAKER: Do you
want to turn this House into some
kind of tamasha?

SHRI S. M. BANERJEE We were
discussing about circus.

MR. DEPUTY-SPEAKER: Do you
want to turn this House into a circus?
Members can point a few examples
and she has done it. But if you go
too much far afleld, it becomes
another thing.

ot T fag W awt (1Y) oo
wgea, dzdfEr afafez dwe & geada
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wqry ey @ft wmar & W9 & WGAT
fader v E
MR. DEPUTY-SPEAKER: I think, I
must modify my interpretation of the
scope of the Bill a little bit and inter-
pret it more elastically. Going through
the provisions of the Bill I find that
the Government itself does not confine
to the extemsion of these maternity
benefits to the women workers in the
circus industry. They have tried to
amend clause (e) of section 3 of the
Act to r1e-define a faclory, mine, plan-
tation and all sorts of things. They
themselves have sought to extend the
scope and not confine it to the circus
industry. Therefore, the Bill as it 18
drafted—not the scope as defined by
the Statement of Objects and ileasons
—does give scope for the members to
refer to the other fields or industry as
well,

Shrimati Bhargavi Thankappan.

*SHRIMATI BHARGAVI THAN-
KAPPAN (Adoor): Mr. Deputy-
Speaker, Sir, this Maternity Benefit
(Amendment) Bill seeks to benefit a
major section of women workers en-
gaged in the circus industry. I am
happy to welcome this Bill. Whenever
we frame any law or make any
amendment in any law we must bear
in mind one wvery important thing.
However good the law may be, how-
ever laudable the objective of a parti-
cular Bill may be, unless and until a
social awareness is created among the
people the desired result cannot be
achieved. When I make thir remark
from my own experience anybody can
guess what the reason is. There are
a number of provisions in the Consti-
tution which provide protection to
people belonging to the Scheduled
Castes, Scheduled Tribes and minori-
ties. There are many laws in our
country to punish those who harass
people belonging to the Scheduled
Castes, Scheduled Tribes and Back-
ward Classes. But we also know what
amount of atrogities are being com-
mitted on these poor people. 1t is

*The orignal speech was delivered

Bill

very difficult to mention them here.
It is not because there is any dearth
of law to protect them, but the officials
in charge do not take any action.
Therefore, it is not only necessary that
we pass laws but we should also see
that they are implemented properly.
Here the Government has failed and
1 want to point it out to them.

While I am on this particular prob-
lem relating to women workers in
circus industry 1 have to bring to the
notice of the Government one very
important thing. Unless the women
workers engaged in circvs industry get
security ot job this maternity benefit
will not be of any use to them. In the
cashew industry, jute Industry, hand-
loom 1ndustry, match industry and
in the plantations there is a practice
to retrench women workers in large
numbers. Just because vnder the law
the employers have to give maternity
benefit they retrench the women wor-
kers. Sir, cashew industry is a tradi-
tional industry in Kerala. 95 per cent
of the workers in this industry are
women. Out of more than hundred
cashew factories only twenty-five have
been taken over by the Cashew Deve-
lopment Corporation. In the other
factores, after six months or ten
months o1 one year they close them
down and shift themselves to  other
States where by employing cheap
labour they reap rich prefits. Unless
stringent measures are taken against
these profiteers our poor women wor-
kers will not get the maternity benefit.

In this connection I have to point
out one more thing. In the original
Maternity Benefit Act (1961) there is
a special provision that Rs. 25 should
be paid as medical loans to the women
workers. Twelve years have passed
and we are now in 1973 The prices
of articles have risen so high that
with Rs, 25 they will not be able to
purchase anything for their pre-natal
anc post-natal care. My request is that
today this provision of Rs. 25 should
be raised to Rs. 100. Along with the
increase in the prices of other articles

Malayalam,
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[Shrimati Bhargavi Thankappan]
the prices of meédicine also o up.
This should be considered by the Gov-
ernment. One doctor, one nufse and
one asgistant should be provided In
each factory where there are hundred
or more than hundred women workers
for giving them pre-natal, post-natal
treatment. The Government should
give pruper girgction to the employees
to give maternity benefit 1n time at
least once 1n six months or once :n a
year

A major gection of women workers
have been excluded from the purview
of this amending Bill and also the
ouginal Act—they are the agricultural
labourers, workers in match factories
handloom workers, coir workers and
others In the match industry women
dn the work sifting 1n their homes
There 15 no connection between such
workers and the employers So far as
the workers do not have any direct
connection with employers they clo not
get any benefit under this Act There-
fore they should also be brought under
the purview of this Bill At present
there is a practice to retrench many
women workers and not to give them
employment to avoid giving the mater-
nmity benefit This practice should be
stopped even if I should say, we have
to bring 1 DIR for that purpose

The cashew factory owners in
Kerala have discovered a new n ethod
of dewying the workers thewr rights
They close the factories, talke the nuis
to other Staigs and start coitage indus-
tries In those States women do not
get any work and women workers
who have put in six to seven years
service do not get anv maternity
benefit. The Gowvernment should take
strong action to stop this practice be-
ing adopted by the employers

Mr Deputy-Speaker, Sir, you were
Pleased to say that Members ghould
ronfine their remarks to circus indus
try But when we find that these pro
visions cover workers in other indys
tries also

MR DEPUTY-SPEAKER Np ng;
I have revised that
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KAPPAN: We have to wait and see
Whether employera jp these Indusiries
wil] discharge pregnint women wor-
kers from theii service In my
opinion women workers will be dis-
charged from service when they get
married or whey; they become pre
gnant Uniess some measures 15
brought forward by the Government
to check this practice the factory
owners will definitely discharge mar-
ried women workers from tervice.
This problem is already existing o
plantation and other industries That
18 why I have brought this to the
notice of the Government I hope the
hon Mmigter will take necessary
action.

st TR o (TE aTy )
eI wEved, ' faw w1 & guw ¥
Ty F7qT § e frowd) frwr X 9y
TF WOBTFRA G| EH T AW fa
TS gt | S et sgr Av
fo aFTX 1 WYX sUNE FOT ISPAT
wifge a1, W g fawr forr o7 & s
§ 3 A% aeiifae w9 7 @ e
Wt faw W owg swawar § o S
fo gao wrio oY @rw =T T ¥
Tt ® W fs AfgEd 3, 39 W
wreATdr WY Hfr o gfwer fdeft )
afew ¥y 9g omer § e weEn &,
wroR ¥ W fo TWo Wike TN
oy &, wer vy wfger sEsafy ®
ag gfayr Y frgd) 1 @y ¥ w9
W agy W AVGA ¥ FA FH T
wiger wiarh § 1 W aw T
Yo § T g f 7@ oF N0
W oY o T o ) AT
wr v fr e oY W osieee
& q & gty gt s § wORTT
Avg AR W ifs A F
ot waT § aw & S ik & o
oy Forslrdy woere WY §, ¥few g T
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Tamresm s i K wmw § G
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wyfer 81, @ g amEr ¥ wq
¥ fedar & ST # Al
@ wt ® 4 TR A, 7 eTH
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t, ot fzfadt affer & W fndard
I OY AAY wifgw | oY e wofr Ay
¥ 1 AT SO aw R A &Y
g W ard fawierd frfeaw
T g1 oy & §, fefrag dwr &
ot I AR §, Wik o vt fafinre
I Py § ow & fag oy Y s
BT 3R TR A W g A I
% fawr ¥ we we firfrraer Quremt
T IHE w, A g S o swwen
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T OC s ¥ o were e rmifey
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*SHRI J. MATHA GOWDER (M-
giris): Hon. Mr Deputy Speaker,
Sir, on behalf of my party, the Dra-
vida Munnetra Kazhagam, I rse to
express my views on The Mnuternity
Benefit (Amendment) Bill, 1973.

Sir, this small piece of amending
Bill seeks tp extend the maternity
benefits to the working women in the
cireus industry. At the outset, I
should wholehear edly welcome this
Bill because for the first time in 25
years of our independent existence the
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working women fn the circus industry
are being under the purview
of the Maternity Beneflt Act, 1961.

Here I would like to point out that
the Government have iaken five long
Years to formulate this amending Bil
with five clauses, As early as 1v68,
the Labour Bureau conducted a survey
of the condiions of living of the work-
ing women 1n the circus industry and
found that these women were not get-
ing the maternity penefit. The Labour
Buresu submitted its Report tp, the
Government on the basig of which this
amending Bill with five clauses bas
been brought before this House by the
Government. I would like to know
from the Government the reasons for
the inordinate delay of flve years in
bringing forward this Bill of 5 clauses
before this House.

I know that the hon. Mmister will
advance the argument that the Gov-
ernment had to consult the State Gov-
ernment before formulating this
amending Bill. I would like to In-
form you, Sir, that the home uf circus
industry is the State of Kerala only,
particularly confined to Kannanore
and Tallacherry of Kerala, I should
also mention the fact that all the 20
Circus Companies are registered only
in the State of Kerala. It would have
been enougp if the Central Govern-
ment had elicited the view-points of
the Kerala State Government alone
That would have helped the Govern-
ment in expediting the legislative pro-
posals. When there is ng cirrus in-
dustry in any other State, what is the
use of consulting all the State Govern-
ments about extending the maternity
benefits to the working women in the
circus industry? I do think that the
delay of 3 years due to the consulta-
tions with the State Governments
is  untenable in this particular
matter. If wyou look into the
circus industry, you will find tbat there
will be about 1000 working women in
the 20 Circus companies. I am afraid
that the Government may take a cen-

*The original speech was dellvered In Tamil
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tury more to enact an .nregrated and
comprehensive soclal welfare legis-
lation for the crores of working women
in our country. I am constraineq to
make this uncharitable remark be-
cause of the delay of 5 years in formu-
lating a Bill of 5 clauses for about
1000 working women in the circus in-
dustry.

It is all the more regrettable that
such delays should occur when the
country is being ruled by the pro-
gressive womap Prime Minister. Shn
matl Indira Gandhi. You know, Sir,
that there are lakhs of working women
in the Beedi Industry, in the Cashew-
nut industry and in the match-manu-
tacturing industry. There are 1.5
crores of working women in agricul-
ture. 50 per cent of about 3 crores of
agricultural labour is women. In the
Silver Jubilee year of cur Indepen-
dence, in the benign Governmeni of a
lady-Prime Minister, these crcres of
working women do not have maternity
benefits,. Many hon. Members, who
preceded me, pointed out the plight of
lakhs of working women in the cons-
truction industry in the Capital City
of Delhi. Without for a moment
down-grading the importance of this
amending Bill I would like to say
that, instead of confining the mater-
nity benefit to the working women in
the circus industry, the “overnment
should have brought out a comprehen-
slve amending Bill for extending the
maternity benefits to all worlking wo-
men in the country. 1 woull also cay
that the Government of Mrs. Indira
Gandhi would have done well to bring
forward such a comprehensive bill ex-
tending the maternity benefits and
such other primary amenities to the
crores of working women in our coun-
trq.

Sir, it is very necessarv for the
Government to make these provisions
simpler go that the ignorant working
women in the rural areas are able te
avail of them I need not say that the
working women in the rural! areas do
not get even ordinary medics) atten-
tion in times of need. How can we
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expect them to understand the com-
plicated rules and regulations regard-
ing benefits during pre-natal and post-
natal periods. As has been: pointed
out by hon. Members who proceeded
me, 1l is definitely beyond their com-
prehension as to what they will get
during the pre-natal pericd and during
the post-natal period. The law should
make it clear that they would get a
particular sum as maternity benefit for
three months or s0. Such a clear en-
unciation will reduce their dependence
on others for availing of this facility.
I request the hon. Minister to pay his
personal attention to this problem
also. It is not enough that some bene-
fits are provideq for in a law; it should
be made possible for the working
women to avail of these benefits.

Before 1 conclude, I would refer to
another graphic  problem. In the
cashew-nut industry in Kerala, the
women are made to work in their
homes. Tms reduces the liability of
the 1ndustrilists in the malter of
maternity benefits etc. to these work-
ing women. The industrialisis are al-
ways clever 1 circuriveating the
provisions of law, They know that if
the women are asked to wotk in the
tactories, then they have to give them
proper salary, bonus etc. besideg the
amenities like maternity benefits.
They distribute the raw material in
tne homes of working women and
later on collect the finished products.
Thus, the working women are not only
deprived of fair wages but also ameni-
ties like maternity benefits. I sm
compellegd to point out that the Cen-
tral Government setem {o be en-
couraging the industnalists to indulge
mm  such ynfair practices It the
Government had wanted to d2 gdog to
the crores of working women in the
country, they would have long time
back brought forward a comprehen-
sive and integrated social welfare
measure for the working women in our
country. The very absence of such a
law has forced me to charge this Gov-
ernment that they are oblivious of the
manifold problems of working women
in nour country.
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(Shri J. Matha Gowder] AW weT F wfgaret & ard §
15 hrs. faare v R fadus wrar s wrigd

In conclugion, I demund that the
Maternity Benefit Act, 1991 should be
amended in a comprehensive manner
so that the crores of waorking women
in agriculture, In Beedi industry, in
cashew-nut industry, in match-making
industry and in such other indusiries
where the industrialists ace clicumvent-
ing the law by making the women
work 1n their homes are enabled to
get the maternity benefits and such
other amenities,

ey o @ (wmT)

U wEea, T 3 fadaw =y war
toam § eyt g, Afer A2 &
WEE §HE graed W FgAT wedt §
= fadaw ® 74 agiga J aa {fa=re
& ¥ g <ar | g/ AY v qwar @
foag gav &, s Y Wy Ay gt &,
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T W uwaT ) A WY wAwr ¥
AT &, & 56 e Y I® R v A
wr€ € §, fr wlgend &N & v v
§, WAt % wrw W §, g wew WA
¥ wg Y 30T A v wf R, Sy
e ¥ qg wrA H WA A AwT
1 Y &, wew W< Ifver ¥ ag v
w v s § 1 Y 9w ww
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wfgameT #71 fqa @ &9 O arx w2
1 wraw maar §

afer v MaTE ¥ urd fad ava &
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G ZQr g AR yrm g fE
afg1a wgt 9= A" | TRt o Tt
§ ) fed AR feowedt & =%
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agraar fasr qadt § e gt
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AT ®Y ;W ¥ I14T § fawE R avs
T ® fad W § 19 faduw & wYE
qare J @ wEE 9w g ¥
v ¥ @A qA T {1 AfET AT o
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U Wy A wfgemwt & arg faware
far s % fayr i fram 7 awmd
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gareay Y S fra v s
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LR s 3]

MR. DEPUTY.SPEAKER: Nobody
is against women.
sttt erecrenk . & wgr e
fis gretifs ¢ Faitaw wr aredy sfgens
¥ werm mfy ¢ Afer Bw ¥ afgeren
& forr fewra Y &) ava, W W@
W W gwal § IR A, &
e s wfegn & oy @ Agnr IO
wr o frar § | ST oy 4@ A W
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xt wfgamy & fad fraw ¢ g fraw
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& faw g At g § 1 wfig ww e
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Bk

g a5t § 7 X P wrreaw @@l
fawr ¥ w2 ooy wirs & oo @Y
! §f waw § 1 wfgog ATy AT
ot W frq @ qfers g1 Wit |

SHRI VASAT SATHE (Akola):
Whether it is the circus industry or
any other industry, can you also think
of correlating this benefit in terma of
the number of children? For the first
child, apart from the materniiy bene—
fit, something can be given for the
maintenance of the child also, No
maternity benefit should be given after
iwo or three children. That will help
in the family planning also. It will be
laudable to amend the main Act to
this effect.

it wrr sfaer wt - B o e
% a¥ e ¥ g § A frad e
¥ agr g saF wir forar & & o9 Wi
FET WA T30 AT F | SAST WA
% gafer i £ fs g wawr qirsar
awdw feqr § | AfeT oF O q@ W
W 4 74T AzE) ¥ arc aw g
¥ e waY A wY S o Wy arY
w7 &, 36y TR wac gy fwnr aor
& 1 & Qa1 wrgq vt § fr s
RN ATR ST SE T AT 19
ag ¥wwrw 1, 3 (@) W A 2 w7
qrfaalt 3@ & ITHY qa1 WKy fF AAT
fexal w1 ¢ad sax T maTr 1 93
Tt & P ¥edr goeTe i 7,
W ¥® & § famd o wowr fandere
& 1 gy a% " W avaew § gt e At
¥ty acHTe X w9 F7T foredverd W
£ wix I avft a1 7 oo RoRTT R
farsirerdy § waife wy g wwr dur T
¢ fir wgt o Taw) fen o ¥ ew A
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oY qgw Tgd Al ff fed o e
IR g AX w7 forw feay i vl
N AR o w T GO IqW 7 b
72 St 7 wTa v 0ft § o7 aw gL sy
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[sfr arer ditfarz @]

® ¥ fieau o § 1 xefore TR it aeh
E 1 @ wwre ¥ ool e v W
wERRt A sk | e A gy
¢ fr o e fwm str 7 oY, P
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awft § 1| W U AT TR T ]

agT AF FTAT A ¥ 4T RT A
A v o § 5 wTegE as &yt
w1 firar wa, feat & gl fe gea e
¥ ¢@a &) feur o, A www ¥ A
AT &) 1 w9 Argy § e Fhm g
W W g A ¥ W e §
f& or g # arva ¥ 9w
FFEIT FTHIX W L g 9T §THIC
¥t wfRT F1 W9 g A R F a7 qg Iw
4 & | 3T QTHIC ITET W FH F
S ot SPY, T EW TG FTT WS |
T g § fF T aER WY qofaar
wikawret g w7 feawr sgr o fow
FAW A WY w1 ST G E a9 9 ey
fewraa 3 94 1 g a7 T AE R
AN AT g A & 1qufog
1% g8 &A1 fF g g UF &g WA
gw & ¥ & ag 3fam 7 v 1w
AT §2EqT X 7g gwra faar @
& 7 arar g fF f5w ofvfeafagt &
T W v TG 98 gwn femr )
W ag T 9 fau w0 a7 59 freed
qT agwi {6 UG FIHT & g9 { ¥
sfemdr

FEPM TR & AT 7 W) w5
Tan wfeart qgRfa e gaa &
for gt @ 1 fF @ &) wrar § 4 Wi
gEL Ty qg F AW R § )
&fie ag ToT T X g v
EFT @ § 1 A ag wfeard Wt T
AT W wwdt § WiT Io fag sfee
weH 98 awd § )
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W wew @ 3gr o o A
T war § wwhe 5 qw g & gat
T It wrEweT A Faw W ¥ o g,
TE W W A A Wy o g7
¥ omy § Fored s & o 3Tk gra &
A faerger Tow &, A 7 R Twven
Fuer R grawarg ?

ot wra difew wwi ot A gaTdr
A ¥ 4y a @ ¥ fr el -
w 1 oAy @A fexar & =

wr ¥

WET A% AHA W TF € § wrawr
T g AT WIATEI NG AP e F )
I gy faar | 0w a1 wfeaw T
wAard Ay §, R gw forar fs v
7g T &Y @ g W g o qEgw
fieat , T8 AT A sAcz faar
378 qur fr war ;e 7 IAEr we-
g € 7 % Ay uhfey e waqr
A & avdr g 7 a1 g Famn fE
A% fro et g1 vl & e ¥
TF U F ZL W A g Wy § w00
F ¥ AU 9% g0 TR AT FT T
£ 3% wwT< ¥ ) 3Rl gw J WX TTET
¥ qaT, ¥t g ax g€ fr 07 aue
@ ol ® wOH @Y A/ & W @l
wfvam ¥ g7 @ wEAE R Wg § )
wfaw & ag wgm wgan g e g faw
&1 w9 qga aifwa & ) AT oW W
g TR wgr & maART w7 A §
ag w1faes waw STTHAT wWTES § ovfe
ferat w1t fireht ST FT qAE T g
9T |

oft rreliee of¥#W  wdY welt wERA A
el e avag e g1 ¥ 7%
T ST § P ST S T qem
¥ wig ued ufgwfwy & qg w9
i sife fs Sierdr ¥ fredy wigen
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A F17 wT § AR IR 9T O
20w ¥ fisgar dz<faY afafne fwadt
et & frrar § ? o 379 78 ITHTQ
/® Afeg

oft wrw siffeg wwt  3FaTer &A™
gt 7T Wik | WY A 3() I
wgr 9 M7 T wr TRy &
gt & 1 Su¥ wmATT 3y @ T o
& 97 a1 fdl AT & grr @t
W w7 qg A AvpEard

& Tt T et g Be
o wfasT @ 9 e g | aEw
TeE WL § | WX W@ T AT AG
W g1 & & Ty wu i @ e
W WG T AN Sy |

ot wre sitfee wwf & qraw ot &
g 6 s gTa) FE OEY o qore
wi€ {1 at 4% g# forer ) g famge Qo
iR I A g AT Em A TR
@Ry agr o7 ft e g q9w
w1 § ag g7 fr 7 orfe g 9o or-
ﬂ?ﬁﬂ%ﬂ??ﬂﬁ QAT W1
|]% |

™ 9 o 537 A @17 &€ g
B Pl iREm YR A A
fe e gx g A faar wmw ) @ Qe
®Y T wg 9 2% fran ong AR
e &Y aaraT @ i & nwaies -
WEE § @ (7, ITH1 G WU §
fon e § W 36T A UREEE ®T
LT |

oft 7w feg Wi 3 38w SIT—
TR & I T % & uw fE
at@ 160 faq F7 Afr wT W §
et aog & & g% fodr g Y aw
wreft § ) xR gy @ -

“The qualitying condition for grant
of maternity benefit ig that the we-
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men concerned should have actually
worked for not less than 160 days
in the twelve months...."”

ag fawrgw afl § 1 TA% ag o w0
AT T

“,. .immediately preceding the
date of expected delivery. Such a
condition is necessary as otherwise a
woman would be able to claim mnate-
mity benefit from an employer even
after service for a short period of a
few days. It would not be fair to
mmpose the hability on an employer
in such cases. This will further
discourage the  employment of

women ”

gw A& wga fo Fearat ®y w1 7
frst | w7 g g T T fr o T -
wre far ww fmat @Y, IwsT ot ag #fa-
vz fa= wmw A Qe OAT w5 fE
ITRIFVN A AL AT ) 7w TAT A gy
fr sy w7 7 firer 1 oo e g2
§a ¥ AT 87 G L, g9iH 9w ey
Qa7 WaAT 987 g1 [ § $TH $T q%
I 9% q1E FAT FC |

oF ¥ WAt T ¥ IIEUT—
wenes ¥ dfeww Gfafada wadfas
73 & 1 U A HiEwa Aq 9 avgfer
£, It 3 gy wa= w4 fg ¥ )
WY ) FQ & AT FIT aqtqw
¥t Wfgn 1 98 fowdrei & ece maAde
WMEATEATT IE T3

ot gOR W EYNT 70 ATFIT
I FT AT qE FAY 2, I ady g
g afgmaaigls

ot aw e Wi oW T
HTHT A Fgd 741 ¢ | AT AT ITHY
foa adl w7 § Q&1 v B wed
T WA wan § ATgaer fafad, g
oF T &7 (@ o

oY geR T wENT G g
& & T®T qrE Ad) A, I Wi
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[f gae= wowra)
wft gt 8, 3% fgel & aw qév g 2,
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oft wrer aiYferr Wt wTq TTow TR
®Y (7@ T IAHT TF B T A BTHAF,
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adt frqar & 1 v wh w107 gED
a7 ameft & @ g AT T By A
w8, Prad WY ¥4z
feaT STaT §—TAfEY TAT TG TV &)
7Y 351 % ag FIYT Fq T W
Fea wreaTg FW & Y ww dar fadem,
s Sqrar @ &t sarar day e, Sfe
w2 9T 9T ¥ 9gH 3 WgIA W Qe
fomy o @ W I ¥ wqET 9dT
foegr amem &1

oft s W QI O AT & aEH
Ay T v i A Y T aT
w v 1 xafe & W g froEd
Ty ¥ gy T wY ¥ g
TR fad

oft arm Nfew Wt gt T AT
¥ ag¥ o7 70X @ fe i ot 6
TR T W 6 g wiw ¥ fifew d og
gfwwr fadeft 1

Wt ™ feg eaf : 37 fager
feararfe A wrad A R w7
areqr v A s A g, W -
g et &, xerford 94 qwn fearar
fis e g7 & qgd i afiR fod g

ot wrw N vt g% WA
Tz A i fr g ®Y fera) Y wonfora
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m;ﬂtlawm an
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WA HIT | (84X O X 487 § ) exan
7Y woT TG §—8w FAA E W T
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oF W 4y JsEr T fwosir
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oy vmfey wi§ aaf S g
dwd, fafar faar, @ daw 6~
W owwdt § 3T A AN 3 Ad

@ ad
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oF amAT W W vy fexw
faa ®t @rd ¥ aga gy o€ ¥
e i wF sW W frsiard
@z mydne 4 dY ) gm TR ¥
fs whg ¥ ®TA waTEr  Afgemar
® o ¥ gfand faedt geir ) Afea
a9 ¥ AT AHAEST A gRTa
iy g7 ave feemar aw g¥ qar w=0
fs ¥ gfame 9a = & fa=clt §,
¥ g g wrew A ug faw aEr
& o

g A€ St ¥ wwr e w1
wiEY 7@ gf @ ww ol F 97 anaEmn
¥ offas af 1 ¥Q @ @
W W @ T Y TR W
wfad femt & QO w3 @ g
A FTAFTT & AT FCRIE )

Ioveas Aed, A adr gEr ®
e v fa § Y wadlm sz
Fwd 31 % g5 aregy §@ W
saery a1 wrgar g e oW
¥ wm faar &0

ot oefay vk wwt  aver oRR
& oy ¢ wag Ay afer 3 afR
® a1 for wg—yEd I ¥

5w o
MR. DEPUTY SPEAKER: Now, the
question, is:

“That the Bill further to amend the
Maternity Bemefit Act, 1061, ag pes-
sed by Rajya Sabha, be taken into
congideration.”

The motion was ardopted

MR, DEPUTY SPEAKER: Now, we
take up clause-by clause discussion,

Clause 2—{(Amendment Section 1)
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DR. LAXMINARAIN PANDEYA
(Mandsaur): Sir, I move:

Page 1, line 10—

after “establishment” mnsert-

“including hotel industry, building
and road construction works, cons-
truction work done through con-

tractors and such establishments” (5)

goreme Y, a9t ¥ awy wEA
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BALGOVIND VERMA :
'nu-ous‘h this amendment, the hon.
Member seeks to empower the Cent-
ral Government to make this law ap-
plicable to such industries mentioned
in his amendment. He already knows
that the State Governments are fully
qualified to make this Act applicable
to thoge industries, vide Sez 1(3)(b) and,
therefore, 1t 18 not necessary to em-
power the Central Government to ap-
ply thiz Act to such establishments. I
hope the hon. Member will withdraw
his amendment,

Mo WENATO@OT Q¥ AIAAT
gyrers mgem, &1 ¥l & fv T
T sfass €, afeqr s=@w fear
®1 ag A1 § 1 AR T RIS
T s ¢ v fed KT oww
guiga &1 gr A g |

MR. DEPUTY-SPEAKER What
about construction workza"s under the
Central Government? He gaid that the
State Governments are free to bring
forward a proposal.

SHRI BALGOVIND VERMA-® The
Central Government is fully conscious
of 1ts duty.

MR. DEPUTY-SPEAKER- The wo-
mep workers 1n the construction works
in the Central Government—are they

covered?

SHRI BALGOVIND VERMA K They
can be covered by this

MR. DEPUTY-SPEAKER, The Go-
vernment itself has widened its scope

terruptions), The Bill itself has been
widened in scope. I will put {he am-
endment of Dr. Laxminarain Pandeya
to the vote of the House. Before 1

DECEMBER 3, 1973

a76

Benefit (Amdt.)
Bin

do #s0, 1 would like to say, I have my
own doubls about the amendment of
Dr. Laxminarain Pandeya. (Infer-
ruptions), You will vote according
to what you understand. I have this
responsmbility that anything we do,
we do with a certain sense of res-
ponsibility, Dr, Laxminarain Pandeya
wants that women working under
the contractors doing construction work,
etc. should also be brought within the
purview of this Bill or {his ~. ‘. they
should get the maternity hcneﬂt To
that, the Minister says that it is vp
to the state Governments to make any
proposal. If they want to make a
proposal, the Central Government
would have no objection,

1 had put the questi'n to him a
little while ago whether {his Bill or this
Act will also cover the women work-
ers working under a contractor doing
construcion under the Central Go-
vernment and his angwer to that is
‘yes'.

That 1s the position. Now that has
to be voteq on. I rhall now put this
amendment to the vote of th. Ilouse.

MR  DEPUTY-SPEAKER: The
question 1s-

‘Page 1, Imme 10,—
after “establishment” insert—

“including hote] industry, building
and mad conetryction works, cons-
truction work dome through contrac-
tars and such establishments”(5)

The Lok Sabha diuided

Division No 7]
[15.37 hrs.
AYES
Dandavate, Prof. Madbu
Deb, Shri Dasaratha
Dutta, Shri Biren
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Goswaml. Shrimat! Bitha Ghosh
Gowder. Shri J. Matha

Halder, Shri Krishna Chandra
Joarder, Shri Dinesh

Kachwai, Shri Hukam Chand
Koya, S8hri C. H. Mohamed
Lalji Bhai, Shri

Limaye, Shri Madhu

Mahajan, Shri Vikram

Pandeya, Dr. Laxminarain
Sezhiyan, Shri

Shakya, Shri Maha Deepak Singh
Shastri, Shri Ramavatar.

SAON
Ambesh, Shri
Barman, Shri R. N.
Bist, Shri Narendra Singh
Chaturvedi, Shri Rohan Lai
Chaudhary Shri Nitiraj Singh
Chhotey Lal, Shri
Chikkalingaiah, Shri K.
Dixit, Shri G. C.
Dumada, Shri L. K.
Engti, Shri Biren
Gill, Shri Mohinder Singh
Gogol, 8hrl Tarun
Hari Singh, Shri
Ishaque, Shri A. K. M,

Kadannappallli, Shri Ramachandran

Laskar, Shri Nihar
Mahajan, Shri ¥, 8.

Mgjhi, Shri Gajadhar
Mirdha, Shri Natbhu Ram
Mohammad Tahir, Shri
Murmu, Shri Yogesh Chandra
Nahata, Shri Amrit

Naik, Shri B. V.

Negi, Shri Pratap Singh
Nimbalkar, Shrl

Oraon, Shri Kartik

Oracn, Shri Tuna

Paingli, Shri Paripoornanand
Pandey, Shri Damodar
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Pandey, Shri Krishna Chandra
Pandey, Shri Tarkeshwar
Partap Singh, Shri
Paswan, Shri Ram Bhagat
Patil, Shri C. A.
Patil, Shri Krishnarao
Purty, Shri M. S.
Raghu Ramaiah, Shri K.
Rajdeo Singh, Shri
Reddi, Shri P. Antony
Sadhu Ram, Shri
Samanta, Shri S. C.
Sathe, Shri Vasant
Sethi, Shri Arjun
Shankaranand, Shri B.
Sharma, Shri A. P.
Shastri, Shri Biswanarayan
Shenoy, Shri P. R.
Shukla, Shri B. R.
Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
Thakur, Shri Krishnarap
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tombi Singh, Shri N.
Tula Ram, Shri
Verma, Shri Balgovind
Verma, Shri Ramsingh Bhai
Verma, Shri Sukhdeo Prasad

278

MR. DEPUTY-SPEAKER: The resull

of the division is: Ayes 16:
Noes 59.

The motion was negatived.

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That clause 2 stand part of the

Bill",

The motion was adopted.

Clause 2 wos added to the Bill.
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Clause 3—(Amendment of ssction 1)
MR, DEPUTY-SPEAKER: Mr. Verma

are you moving your amendrments to
this clause?

SHRI RAM SINGH BHAI VERMA
No, Sir

MR, DEPUTY-SPEAKER: Dr. Pan-
deya, are you moving your amend-
ments to this clause?

DR, LAXMINARAIN PANDEYA. 1
move:

Puge 1, ine 16—
after “egtablishment” ingert-—

“including hotel industry, build
ing and road construction
‘works, construction work done
through contractors and ~uch
establishments” (8)

Page 1, line 17,—
add at the end—

‘and, (il) 1n the proviso after the
words “ghall apply also to",
the words “hotel industry and
to" shall be ingerted. (7)

Amendments Nos 8 and 7 were put and
negatived

MR. DEPUTY-SFEAKER The ques
“CIII. il:

“That Clause 3 stand part of the
Bill,
The motion was adopted
Clause 3 was added to the Bill

Clause 4—(Amendment of section 3)

MR, DEPUTY-SPEAKER There are
amendments to this clanse Mr Verma,

ure you moving?

SHRI RAM SINGH BHAI VERMA.
I am not moving.

MR, DEPUTY-SPEAKER, Are Dr.
Pandeya and Mr. Shastri moving their
amendments?

DECEMBER 8, 113
DR. LAXMINABAIN PANDEYA: 1
move:

Benefit (Amdf) 2380
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Page 2, line 3~
‘after “establishment” insert—

“including hotel industry, build-
ing and road construction
works, construction work done
through contractors and such
establishments” (8)

‘Page 2, line 11,—

‘after “establishment” insert—

‘“including hotel industry, build-
ing and road consiruction
works, construction work done
through contractors and such
establishments” (9)

SHRI RAMAVATAR
(Patna) [ move-

SHASTRI

Page 2, line 8,—
after “faclory” insert—
“including workshop” (13)

Ul W{iEq, AT AAMA g
# fadtw & fot sdiam w@ § qelr oY
Y a IO od il migY A7
fu® gawr & wET ¥ WeA |G
¥ gra fo ver €T # @ w1
m§ ¢ | A qFme wr o oz fewur
g i gurt B F wwmT arm
T /T WS KIS ® oy
aga & FATWEAE ) W7 I 1 wf
SYEF a1 wr AXAr e A wigwr
W Fvd 8 AT FWw g gitar
aft fem w¥lr 1 ¥@d (WeTe weites
F1 W AHTT K A/ AT WL W
» T | 7@ 8 &) Tofen aewe
vaaT ot femr R

ot wromitfewy wAi 3orsmer
wew wredr o ¥ f& o W
2 WET 8 A wEmMT F o By
¥ mavta W fagr @
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The term Tactory’ as defined in Sec-
tion 2(f) of the Maternity Benefit Act,
19681 meang ‘factory’ as defined in
clause (m) of Section 2 of the Factories
Act, 1948,

Therefore, it is not necessary to
make this proposed amendment. ] am
sure, the hon. Member will withdraw
these amendments.

231

MR. DEPUTY-SPEAKER: The ques-
tion is that these amendments he ac-
cepted by the House.

Amendments Nos. 8, § and 13 were put
and negatived.

MR, DEPUTY-SPEAKER: The ocues
tion is:

“That clause 4 stand part of the
Bill™.

The motion was adopted.

Clause 4 was added to the Bill.
Clause 5—(Amendment of section 28.)

SHRI HUKAM CHAND KACHWAIL:
I bag to move;

Page 2, for clause 5, substitute—

'85. In section 28 of the principal
Act, in sub-section (3), for the
words “thirty days which may
be comprised In one session or
In two successive gessions, and
it before the expiry of the
session in which it 18 so laid or
the session immediately follow-
ing,”, the words “three days
which may be comprised in one
session or in two successive ges-
slons, and if, before the explry
of the sesslon immediately fol-
lowing the sessiom or the succes-
slve, sessions aforesaid,” shall be
substituted,’, (10)

DR. LAXMINARAIN PANDEYA: I
beg to move:
Page 2, for clause 5, substitute—

"B.In-acﬂon%dthewhclnl
Act, in subsection (3), for the

AGRAHAYANA 12, 1895 (SAKA) Benefit (Amdt.)
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words “thirty days which may

sesgion in which it is so laid or
the session immediately follow-
ing,”, the words “one week which
may be comprised in one session
or in two successive sessiouns,
and if, before the expiry of the
session Iimmediately following
the sesgion or the sguccessive
sessions aforesaid,” shall be sub-
stituted.”. (11)

ft gewier wgTm WX
TaeHe ¥ At F v s@ A wEAT
Y f& = W oSrowd weRm X 30
fam »aT & TH $T UF QB AT
U | ¥ UK dgq BT & W
SiEs Ames g oA & wwaw g fw
qdr ot w1 TEAT wina ® {GArIE
1 fewa 5§ grft | ug dWw @
21 fewmv &1 ww@ & wIgm |
T 5 %1 ae ag @ 0« geimm
FT &9 UF GATE €IV, 1 UGS
BT & waAEA & "WICH e §@n
g fF =@ ofr ¥ wamEw W AT
MR, DEPUTY-SPEAKER: Now. the
hon Minister.

SHRI BALGOVIND VERMA: 1
think Dr, Laxm! Narayan Pandeya had
also moved a simil~r amendment. He
may also be allowed to speak.

MR. DEPUTY-SPEAKER: If he does
not '‘want to speak, why should I allow
him? Now, the hon. Minister is insti-
gating him.

DR. LAXMINARAIN PANDEYA: 1
may also be allowed to speak....

SHRI BALGOVIND VERMA: The
suggestion of the hon. Members is.....

MR. DEPUTY-SFEAKER: The hon.
Minister wanted the hon. Member to
speak. Now, he is going to speak. 8o,
let the hon, Minister wait.
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¢ whmvorew vidw . ST
wEew, et ug oy A T war
§ sgagy e § 06 ugt o ¥aim
S X w1E fouw a1 fed § o

o /AT § W OF A T 0w
¥ e w1 aemg we s @,
oY xe§ waw € afed W agdr o\
wg Wt o fw wdt wfisy ¥ weer
% fmT & & wad ol wmE

Laxmi Narayan Pandeya have sent
two amendments, that is, that the ex-
isting provision for laying of rules
made by the Central Government
under the Act before Parliament may
be amended so as to provide for lay-
ing of rules before each House of
Parliament for a total period of three
days, as in Shri Kachwai’s amend-
ment, and for a period of one week,
as in Dr. Laxmi Narayan Pandeya's
amendment, which may be comprised
in one session or in two successive
sesgions. The Act at present provides
for the laying of rules for a total
period of thirty days which may be
comprised in one session or in two
successive sessions. The Bill seeks
to amend the existing provisions for
laying of rules so as to provide that
the period of thirty days shall com-
prise in two or more guccessive sess-
sions. The proposed provision is
based on the model clause for laying
of rules, as recommended by the Com-
mittee in Subordinate Legislation of
both Houses of Parliament, and no
w“ in thiz appears to be called

DM -ASER 3, I Demefh OAmdt) by

_Theretare, 1 hope that both the hon,
Members will ?l'lthm thidr
amendments.

MR. DEPUTY-SPEARER: I shatl
now put amendments Nos. 10 and 11
to the vote of the House,

Amendments Nos. 10 and 11 were put
and nepatived.

MR. DEPUTY-SPEAKER: The
question is:

“That clause § stand part of the
Bill",

The motion was adopted.
Clause 5 was aded to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill

SHRI BALGOVIND VERMA: 1 beg
to move:
“That the Bill be passed”.

MR, DEPUT-SPEAKER: Motion
moved:

“That the Bill be passed”.

i At (wreft)  (weem)
Wi o, W (T 4T Q@ e
& 3 qrawgn Tgar g1 g A

o wg ¥ % ug o gz wT B W
<@ § g ity €, & g 6
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& wewr &, & f5C e gnw A o0 Wt v soed : fagre i g
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